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INTRODUCTION

I. the Chairman, Committcc on the Welfare of Scheduled Castes and
Scheduled Tribes having been authorised by the Committee to finalise and
submit the Report on their behalf, present this 62nd Report (10th Lok
Sabha) on Action Takcn by Government on the recommendations con-
tained in the 45th Report (10th Lok Sabha) on the Ministry of Rural Areas
& Employment (Dcpartment of Rural Employment & Poverty Alleviation)
— Working of Intcgratcd Rural Development Programme (Assistance
Provided to SCs and STs)

2. The Draft Report was considered and adopted by the Committee on
15th January, 1996.

3. The Report has been divided into the following Chapters:
Chapter I Report

Chapter II Recommendations/Observations  which  have  been
accepted by the Government.

Chapter III' Recommendations/Obscrvations which the Committce
do not desirc to pursue in view of the Government'’s

replics.

Chapter IV Reccommcndations/Observations in  respect of which
replics of thc Government have not been accepted by
thec Committce and which require reiteration.

Chapter V. Recommcndations/Observations in respect of which
final replics of the Government have not been received.

4. An analysis of thc Action Taken by the Government on the
recommendations containcd in the 45th Report of the Committee is given
in thc Appendix. It would bc observed therefrom that out of 26
reccommendations madc in thc Report 15 recommendations i.c. 57.69%
have been accepted by the Government. The Committee do not desire to
pursue 4 recommcendations i.c. 15.38% . In casc of 4 recommendations i.c.
15.38%, final rcplics have not been received; 3 recommendations i.c.
11.53% in respect of which reply of Government has not been accepted by
the Committec, requirc furthcr comment.

PARAS RAM BHARDWAJ,

New DEeLHi; Chairman,
February, 1996 Commirtee on the Welfare
of Scheduled Castes and

Phalguna, 1917 (S) Scheduled Tribes.
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CHAPTER 1
REPORT

This Report of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes deals with the Action Taken by Government on the
recommendations contained in the Forty-Fifth Report (Tenth Lok Sabha)
of the Committec on the Welfare of Scheduled Castes and Schedulcd
Tribes on the Ministry of Rural Areas and Employment (Department of
Rural Employment and Poverty Alleviation) regarding working of Intc-
grated Rural Development Programme (Assistance provided to SCs and
STs).

1.2 The Forty-Fifth Report was presented to Lok Sabha on 25.4.1995. It
contained 26 recommendations/observations. Replies of the Government
in respect of these rccommendations/observations have becn cxamincd
and may be categorised as under:—

(i) Recommendations/observations which have bcen accepted by the
Government; (SI. Nos. 7, 8, 9, 11, 12, 13, 15, 16, 17. 19, 21. 22,
23, 24 and 26).

(i) Recommendations/observations which the Committec do not
desire to pursuc taking into considcration the replies of the
Government; (SI. Nos. 1, 3, 4, 6).

(iii) Recommendations/obscrvations replics to which have not been
accepted by thc Committee and which need reiteration; (SI. Nos.
5, 20 and 25).

(iv) Recommendations/observations in respect of which final replies
have not bcen received; (SI. Nos. 2, 10, 14 and 18).

1.3 The Committcc will now dcal with those Action Taken Replics of
the Government which nced rciteration and Comments.

Recommendation (SI. No. §, Para No. 1. 19)

1.4 In para 1.19 of thc Forty-Fifth Rcport (Tenth Lok Sabha). the
Committee had recommcnded thc Ministry to cnsurc that the SLCC
actually conduct pcriodical and surprise visits to the Districts and Blocks to
oversee the implementation of the programmec at the grassroot level as in
the opinion of the Committec it would hclp in providing not only proper
leadership and timely guidance to Districts/Blocks but also a forum for
meaningful dialoguc between the policy makers at the Statc level and the
implementors at the ficld level.

1.5 The Ministry in their reply have statcd that as has been described in
the reply of para 1.18 that it is not-practically possible to organisc SLCC
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meeting on monthly basis and for the same reasons it is neither advisable
for SLCC to take surprise visits to the districts and blocks nor requircd.
The role of SLCC is to provide leadership, guidance and take policy
decision within the framework of IRDP guidelines based on the experience
of State Rural Development Department and not to indulge in day to day
affairs of programme implementation. The Secretary and other Senior
Officers of the Rural Development Department of the States undertake
this kind of periodic visits and inspections.

Comments of the Committee

1.6 The Committee are not satisifed with the reasons advanced by the
Government for not accepting the recommendation. The Committee, there-
fore, reiterate their earlier recommendation that the Ministry should ensure
that the SLCC actually conduct periodical and surprise visits to the Districts
and Blocks to oversee the implementation of the programme at the grass-
root level.

Recommendation (Sl. No. 20, Para No. 2.34)

1.7 In para 2.34 of thc Forty-Fifth Report (Tenth Lok Sabha), the
Committee had rccommended that those States who were not conducting
the Below Poverty Line (BPL) survey or not adhering to the suggestions/’
instructions of thc Ccntral Government to cnsure non-inclusion of inelig-
ible families under IRDP. should not be given any assistance under the
programme.

1.8 The Ministry in their reply have statcd that all the States/UTs
excepting U.P. and Maharashtra have conducted Below Poverty Linc
(BPL) survey in compliancc with the instructions of the Ministry. The
findings of the Survcy have been received from these States/UTs. The
Chicf Ministers of U.P. and Maharashtra were remindcd by the Minister of
State (Rural Development) in this regard and subsequent reminders from
Sccretary (RD) and Additional Secrctary (RD) have been sent to these
two Governments. The copics of the lctter to these Governments may be
seen from Annexurc I to VI. It may be noted that due to vigorous and
relentless cfforts madc by this Ministry, thc percentage of ineligible
families being the recipicnt of assistance under IRDP have come down to
4% from 16%. This could well be climinated once the strong clected
bodies of Panchayati Raj institution takcs over thc scenario.

Comments of the Committee

1.9 The Committee appreciate the efforts made by the Government.
However, Committee desire that the Central Government should continue to
pursue the matter with both Uttar Pradesh and Maharashtra Governments
for conducting below poverty line survey in cempliance with instructions of
Central Government to ensure that assistance to ineligible families under
IRDP is not given.



Recommendations (Sl. No. 25, Para No. 3.14)

1.10 The Committcc had recommended that the Ministry of Rural Arcas
and Employment in consultation with thc Ministry of Welfarc and other
concerncd Ministrics should gear up all the machinarics at their command
for ensuring cxpcditious rcmoval of thesc shortcomings noticed in the
implemcntation of IRDP for the bencfit of ncedy SCs & STs.

1.11 The Ministry of Rural Arcas and Employment (Department of
Rural Employment and Povcrty Allcviation) in their reply have stated that
since the recommendation is basically rclated to thc Ministry of Wclfarc,
this has bcen scnt to Ministry of Wclfare for favourable action.

Comments of the Committee

1.12 The Committee are not convinced with the reply of the Government.
In the opinion of the Committee, monitoring and implementation of IRDP is
the primary responsibility of the Ministry of Rural Areas and Employment
and the Ministry of Welfare can given schemes and guidelines. Therefore,
the Ministry of Rural Areas and Employment by shifting the responsibility
to Ministry of Welfare are trying to shirking the responsibility which is not
totally acceptable to the Committee. The Committee, therefore, reiterate
their recommendation that the Ministry of Rural Areas and Employment in
consultation with the Ministry of Welfare and other the concerned Minis-
tries should gear up all the machinaries at their command for ensuring
expeditious removal of the shortcomings noticed in the implementation of
IRDP for the benefit of needy SCs & STs.



CHAPTER 1I

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN
ACCEPTED BY THE GOVERNMENT

Recommendation (Sl. Nos. 7 & 8, Para Nos. 1.31 & 1.32)

The Committec note that the District Rural Development Agencies arc
the overall incharge of planning, implementation, monitoring and evalua-
tion of the Integratcd Rural Development Programme in the District. They
also note that the DRDAs have been provided a basic staffing pattern to
discharge their day-to day work. The Committee, however, desire that a
SC/ST cell with adcquatc staff should be set up and attached to each
DRDA to deal with matters pertaining to SC/ ST beneficiaries exclusively.
Taking into considcration the ignorance and illiteracy of SC/ST pcoplc
residing in backward Districrts, the Committee opine that these exclusive
cells can provide them proper guidance and protect them from unscrupul-
ous cxploitation.

The Committee note that the Governing Body of the DRDA includes
members of the weaker scctions to assist the DRDA in discharging its
dutics. The Committce consider it an healthy trend and would like to
recommend that the Exccutive Committec also whenever constituted,
should include members belonging to the Weaker Sections so that they can

be able to participatc in the planning and implementation of the prog-
ramme at the grassroot level.

Reply of the Government

In the cxisting framc work. of Composition of DRDAs, the Governing
Bodics have bcen constituted drawing members also from the bodics
specially meant for upliftment of SCs/STs such as Project Officer, ITDP,
Regional / District Officer. Scheduled Caste Finance Corporation and a
represcntative from SCST community. The Governing Body in this
manncr is capablc of prcventing such exploitation of SCs/ STs. Apart from
this, Ministry is of thc view that a proper awareneas genceration is esscntial
and keeping this in vicw, awarcness gencration and publicity mechanism
have becn strengthened. The State Governments have been advised to give
greater importance to generatc awarcness and wider publicity to the

-programme and its provisions. The formation of any kind of Act or its
enforcement won't work unless the class concerned js adequately enligh-
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tened about their legitimate rights and provisions assured to them by the
Government for their upliftment. This can be achicved only through
proper awareness, generation activitics and implementation of the publicity
mechanism. The Ministry is now stressing hard on the these aspects of the
programme and thc Statc Governments have been instructed accordingly.

»

Recommendation (Sl. No. 9, Para No. 1.33)

The Committee arc dissatisfied to note that the Project OfficerDirector
of the DRDA has no disciplinary authority over the Block Staff. When the
solc responsibility of implcmenting the programme at the grass root level
lies with the PO/PD the Committee fail to understand the constraint in
empowering him with disciplinary powers over the Block Staff. Taking into
consideration many preoccupations of the District Collector and notwith-
standing the fact that the PO /PD is drawn on deputation, the Committee
would like the Ministry to instruct the State Governments to empower the
PO/PD of DRDA with adequate disciplinary authority over the Block
Staff so that corruption can be nipped in the bud.

Reply of the Government

With the provisions and implementation of 73rd Constitution Amend-
ment, the rural development activities would come under direct control of
the strong elected bodics of Pachayati Raj institutions. It is expected that
the State Government while implementing the Panchayati Raj will frame
provisions so that all the rural development functionaries at the grassroot
level woule be answerable to this body. The Ministry is of the view that all
such irregularities woulc bc checked once the Pachayati Raj institution
takes over the control of rural development activities. This Ministry is
vigourously ensuring the clection and Constitution of these bodies. The
State Government have been directed on these lines. Further State
Government arc being advised to consider vesting Project Directors of
DRDAs with adequate control and disciplinary powers over the block
staff.

Recommendation (Sl. No. 11, Para No. 2.11)

The Committee note that the Ministry of Rural Development has been
issuing guidelines from time to time to the States/UTs for proper
implementation of thc working of IRDP at various levels. The Committee
also note that the performance report with regard to the key indicators are
to be sent by the Statcs/UTs for all the District Rural Development
Agencies to the centre in monthly, quarterly and yearly proformas which
have been made precisc and need oriented during the VIIth Plan. The
Committee desire thc Ministry to ensure that all the States/UTs are
sending the performance rcport of the DRDAs in the monthly quarterly
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and ycarly proformas to the Central Government. They also recommend
that any dcviation madc by any States/ UTs in this regard should be set
right without loss of timc.

Reply of the Government

Pcrformance Report in the prescribed proforma are regularly received
from all States/UTs. In case of delayed despatch of these reports from
any Statcs/UTs, there is prompt follow up action from the Ministry to
cnsurc timely reccipt of thcse performance reports.

Recommendation (Sl. No. 12, Para No. 2.12)

The Committec note that a definitc number of inspections to be carricd
out at diffcrent levels by State Officials has been prescribed by the
introduction of a qualitative monitoring system since March, 1988. But
they arc unhappy to notc the casual reply given by the representative of
thc Ministry that thc aforcsaid, inspections arc supposed to be held
properly. In their opinion mere issuance of guidelines to the States for
conducting a minimum number of inspections on monthly basis would
serve little purposc unless and until there is constant persuasion by the
Central Government in this regard. The Committee, therefore, desire the
Ministry to motivate thc State Governments for carrying out inspections
meticulously in commcnsurate with the prescribed norms. They also
recommend the ministry to persuade the Statc Governments to take action
against the officials who fail to comply with the orders/ guidelines in this
regard.

Reply of the Government

The States /UTs Government have been advised to issue instructions to
their officials to undertakc the required number of inspection as per IRDP
guidclines and action against the erring officer should be taken.

Recommendation (SI. No. 13, Para No. 2.13)

The Committee simultaneously recommend that the State Officials who
conduct monthly inspcctions of .thc working of IRDP at the grassroot level
should be given indcpendent power and authority to carry out such
inspections and to arrcst any incidence of non-Implementation of the
programme, misappropriation of fund etc.

Reply of the Government

The inspecting official has been given authority to inspect the prog-
ramme implemcntation from all angles and submit a dctailed report. Based
on his findings, prompt action is cnsured by the concerned authorities.
Though there is clear cut instruction in this regard and the same is also
insured by the Arca Officers of this Ministry under the Area Officers



Scheme, the State /UT Governments have again been reminded accord-
ingly.
Recommendation (Sl. No. 15, Para No. 2.24)

The Committec note that the cvaluation study of IRDP conducted by
the Reserve Bank of India, National Bank for Agriculture and Rural
Development, Institutc for Financial Management and Research, World
Bank etc. has hailed the programme as a sound and ambitious effort
towards poverty alleviation of the rural poor. The Committee would
however, like the Ministry to encourage more such evaluation studies in
future for the cconomic betterment of the rural poor including SCs & STs.

Reply of the Government

To find out the effectiveness of IRDP, the evaluation studies on regular
intervals are necessary. Apart from concurrent evaluation studies and the
studics mentioned in thc recommendation, the Ministry has recently
entrusted two evaluatory studies on IRDP to independent research
institute/N.G.O i.e. study of “Impact of IRDP on SCs/STs in Rajas-
than™ has been entrustcd to IIRM, Jaipur and another study has been
entrusted to I.M.M., Bombay on “Total Development Impact of Rural
Development Programme™. The Ministry would sponsor more such studies
in future.

Recommendation (Sl. No. 16, Para No. 2.25)

The Committee notc that the Ministry have taken several steps to do
away with the shortcomings pointed out by the aforesaid evaluation
studiecs. Thcy are, howcver, unhappy to note that the number and
percentage of SC/ST families given supplementary assistance is not
available with the Ministry. The Committee therefore, recommend that
henceforth whenever supplementary assistance is given to the beneficiaries,
a detailed record of such assistance given to the SC/ST beneficiaries
should be maintained meticulously by the Ministry.

Reply of the Government

The proforma in which the performance rcport is received from States’
UTs containing family assisted with the break up of old and new families,
the total families has further been bifurcated in further disadvantage
groups like schedeuled castc /scheduled tribe families, women and Hand-
icapped beneficiaries. However, the States / UTs have now been requested
to send monthly rcport on supplementary assistance provided to SC/ST
families.

Recommendation (Sl. No. 17, Para No. 2.26)
The Committee notc that the Ministry do not encourage the practice of

giving supplementary assistance on a continuous basis and the same is
extended only after a casc by casc scrutiny of the borrowers performancc.



The Committec agrcc with thc mecthod adopted by the Ministry for
cxtending supplementary assistance to thc beneficiaries. They, however.
suggest that while scrutinizing the pcrformance of the borrowers, special
attention be paid towards thc SC/ST bencficiaries as they are unable to
cross the poverty linc duc to the prevailing social stigma and other
vulncrable factors.

Reply of the Government

The factors mentioned above arc taken carcof while identifying the
beneficiarics cligible for supplementary dose. The basic principle which
is kept in mind is that the bencficiary who could not cross the poverty
line for no fault of their own are considered for supplementary assist-
ancc under IRDP.

Recommendation (SI. No. 19, Para No. 2.33)

The Committce note that so far three rounds of concurrent Evaluation
Studics have bcen undertaken by scveral Instiutions at the behest of the
Ministry to strcamline and improve thc pacc of implemcntation of the
programmc. They also notc that thc latest round of Study (January-
Dccember, 1989) has pointed out claboratcly both positive and negative
aspects of the implemcntation of the Intcgrated Rural Development
Programme. Onc such ncgative point that has comc to the notice of the
committce is the assistance of incligiblc familics upto the tune of 16%.
The Committcc, howcver notc that the Ministry have formulated
dctailcd guidclines on the basis of rccommcendations of the Expert
Committce of the Rescrve Bank of India to scc that no incligible family
is assistcd under thc Programmc. These guidclines have been communi-
cated to thc States from time to time as a result of which, the
percentage of incligible familics has come down to 4% only. The
Committee fecl that assistance to incligible familics under the Integrated
Rural Development Programme can very well defcat the purpose for
which the programmec was initiated i.c.. poverty alleviation of the rural
poor including SCs and STs. They, thercforc., rccommend that the
Central Government should rclentlessly persuade the State Governments
to takc nccessary steps viz. sclection of bencficiarics by Gram Panchay-
ats, public display of the list of bencficiarics ctc. so that the remaining
incligible familics arc complctely debarred from being assistcd under the
programme.

Reply of the Government

The Ministry is of firm belicf that the sclection of bencficiaries should
be donc very carcfully following mcticulously the guidelines laid down.
The guidclines specifically provide for placing the list in the meeting of
village assembly (Gram Sabha). The list of sclected beneficiarics is to be
displaycd on the noticc board of village panchayat and block office.



Sufficient time is to be given for filling objcctions. State Govern-
ment now been advised to get the guidclincs followed strictly.

Recommendation (S1. No. 21, Para No. 2.39)

The Committee note that the working Group -on the Develop-
ment of Scheduled Tribes has made scrveral good recommendations
during the VII and VIII plans for the cconomic upliftment of
Tribal people under IRDP. They also notc that although the
Ministry taking steps to comply with thc rccommendations made
by the Working Group, they are yet to fully implement the same.
For example the desirable per capita investment as the recommen-
dations of the working Group shouid be fixed at Rs. 8000- at
1988-89 prices whercas the per capita investment for ST families is
only Rs. 6551~ during 1993-94 as per the information furnished by
the Ministry. The Committee, thercfore, recommend the Ministry
to make vigorous cfforts to mecct thc dcsirable per capita invest-
ment as recommcnded by the Working Group at the carlicst.

Reply of the Government

To improve thc lcvcl of per family investment under IRDP, a
number of stcps have bcen taken. Rcecently, to over come the
problem of under financing which rcesults in low per family invest-
ment  thereby forcing thc incomec gencrating activity uncconomic
and pushing back the -bencficiary into thc poverty trap, the pre-
vailing systcm of cvaluating thc programme on the basis of physi-
cal pcrformance has bccn changed und henceforth, the performance
of the StatcUTs would be reviewed on the basis ol Credit dis-
bursement. To achicve this goal, credit targets have been fixed for
cach of the Statc/UTs. The Credit targets have been fixed keep-
ing in vicw thc optimum subsidy credit ratio of 1:2 which would
cnsure financing of full unit cost of cconomic activitics. This
would also cnsurc utilisation of permiticd subsidy to the  fullest
extent for cach of thc disadvantaged group. This system of
cvaluating thc programmec on thc basis of Credit disburscment has
come into vogue from 199596 and is cxpecied to give its fruits
in the form of incrcased per family investment in the coming

months.
Recommendation (SI. No. 22, Para No. 2.40)

The Committce also rccommend that the Government should
takc immcdiate stcps to implement the other rccommendations of
the working Group for thc cconomic betterment  of  Scheduled
Tribes. Special attention in this regard ought to be paid for scpa-
ratc monitoring of the programme tor ST beneficiarics. compulsory
issuance and maintcnance of ‘Vikas Patrika® in rcspect of ST
familics, cstablishment and involvement of the organisations of the
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ST bencficiarics, assistance to the primitive tribal groups and coverage of
ST women in much larger number under thc programme.

Reply of the Government

The monitoring of ST beneficiary families is donc separately since the
coverage and flow of funds and the per family investment for this category
forms an integral part of IRDP monitoring. The ‘Vikas Patrika’ is issued to
all the beneficiary families of IRDP including the ST families. As discussed
in the explanation of point No. 2.24 that a study has been entrusted to
IIRM, Jaipur to assess the Impact of IRDP on SC/STs in Rajasthan which
would enable the Ministry to take suitable policy decision in this regard.
This Ministry has clearcut guidelines with regard to formation of Organisa-
tion of beneficiaries of the programme including the SC/ST beneficiary
families. The Chapter 9.3 of the Manual on IRDP and allied programmes
of TRYSEM and DWCRA clearly spell out this provision. This is also
reviewed by the officers of this Ministry during their inspection visit under
Arca Officers Scheme.

Recommendation (S1. No. 23, Para No. 3.12)

From the physical performance statement for the year 1993-94 under
IRDP furnished thc Committee obscrve that out of 2534925 families
assistcd during the aforesaid ycar in various States 912918 families belong
to SC category and 432555 to those of STs. It amount to 36.01%
achievement in case of SCs and 17.05% in casc of STs thercby meeting the
50% target. But the Committcc arc unhappy to note that some of the
States viz., Assam, Goa, Sikkim, Karnataka, Maharashtra and West
Bengal have shown inadequatc achievement of physical targets for SCs and
STs during 1993-94. The Committee are convinced with the reason put
forward by the Ministry i.e. lower population of SCs and STs in the
aforesaid States for such under achievement. The Committee, however,
desire the Ministry to constantly persuade these states to improve their
performance in the comijng years.

Reply of the Government

As was explained earlier’ that due to lower population of SC/STs in
these States, the coverage of this class of beneficiaries under IRDP has
shown less percentage than the target of 50%. However, these states have
been advised to step up the percentage of coverage of SC/ST families.

Recommendation (Sl. No. 24, Para No. 3.13)

The committee note that the North Eastern States have not been able to
utilise fully the funds allocated to them during 1993-94 due to poor
infrastructural facilities. Similarly due to short release of funds by some
other State Government like Bihar, West Bengal ctc. these States have .
also not becn able to fully utilise the funds. The Committee, therefore, |
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urge upon the Ministry of Rural Dcvelopment to coordinate with all
conccrncd Central Ministrics as wcll as with thc North Eastern State
Governments for providing adequate infrastructural facilitics to these
States so that funds provided under the programmc are properly utilised
for the economic betterment of STs. The Committce also desire the
Ministry to refrain thc Statc Governmcents of Bihar, West Bengal etc.
from rcsorting to the practicc of short rclcasc of funds.

Reply of the Government

A High Level Committce under thc Chairmanship of Additional
Secretary of this Ministry has becn constituted to revicw the perform-
ance of rural devclopment programmcs and the infrastructural develop-
ment activities in the North Eastern Statcs. The other members of this
Committec are drawn from Ministry of Hcalth, Ministry of Civil Avia-
tion, Ministry of Pctrolcum, Ministry of Homc Affairs etc. The
Committcc would revicw the Status of rural devclopment programmes
and infrastructural dcvclopment activitics on quartcrly basis. Thc Com-
mittec would ensure rapid infrastructural dcvclopment in the North

East.

So far as West Bengal is concerned. therc is not the case of short
statc rclecasc during 1994-95. The Statc could not takc thc cntirc central
allocation during 1994-95 duec to slow progress ctc. The State had
relcased Rs. 4504.11 lakh as against thc ccntral relcase of Rs. 3295.74
lakh during 1994-95. Thc central allocation was Rs. 3739.00 lakh. The
State did not rclease thc matching share during 1993-94 but has
exceeded the central rcleasc during 1994-95. Apart from the letters
written by Joint Secrctary of this Ministry advising the two State
Governments of Bihar and West Bengal, there were two lctters written
to the Chicf Minister of Bihar and Chicf Secrctary of West Bengal by
Minister of Statc (RD) and Secrctary (RD) respectively to take personal
interest to do away with such shortcomings, may be seen at Annexure
VII and VIIIL

Recommendation (SI. No. 26, Para No. 3.15)

The Committee agree with the vicws cxpresscd by the Secretary,
Ministry of Rural Dcvelopment that “Once a pcrson is brought above
the poverty linc it is not automatic that he goes on becoming richer and
richer” due to inflation. But the committee do not agrce with the
Statcment madc by the Secrctary that oncc a pcrson is assisted they do
not. go to him time and again to harass him whcther he is doing well or
not. In the opinion of thc committcc any assistance to SCs, STs and
other rural poor is meaningless without proper follow up action. The
Committec, thcrefore, recommend that the persons. cspecially SCs and
STs, assisted undcr IRDP should bc continuous/periodically attended to,
to ensurc that hc is at icast doing wcll with the funds provided to him
if not becoming richcr and richcer.
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Reply of the Government

As has alrcady becn described in the precceding paras that the basic
purpose of monitoring and cvaluation is to find out thc wcaknesses of the
programme implementation and locate thrust arcas and than to take
corrective measures. The Vikas Partrika has been provided to each
bencficiary with the vicw that each visiting officials from blocks and banks
would make entries regarding the health of the projcct. Based on this, all
cfforts are done to do away thesdifficulty being faccd by the beneficiary.
This has clearly been laid down in the IRDP guidelincs. Block and District
officials monitor the status of the beneficiarics during their periodic visits
and inspections.



CHAPTER I

RECOMMENDATIONS/OBSERVATIONS WHICH THE
COMMITTEE DO NOT DESIRE TO PURSUE IN VIEW OF
GOVERNMENT REPLY

Recommendation (Sl. No. 1, Para No. 1.9)

The Committec notc that there is an exclusive Department i.e. Depart-
ment of Rural Development headed by the Secretary and assisted by onc
Additional Sccrctary, onc Joint Sccretary, four Officers of Deputy Com-
missioncDeputy Sccrctary level, two Under Secretaries and seven sec-
tions. In the opinion of thc Committee it is a well defined system to deal
with a programmc of IRDP’s magnitude. The Committec, desirc that out
of thc scven scctions decaling with the programme at least one section
should be entrusted to deal with the SCST bencficiaries exclusively under
thc Programmc to facilitatc smooth and expcditious disposal of their
gricvances besides maintaining mcticulous record of all the aspects of such
bencficiaries.

Reply of the Government

In thc IRD Division of this Ministry which looks after IRDP and allicd
programmcs of TRYSEM., DWCRA and Toolkits, therc are scven
sections. The policy scction of the division is also entrusted with the issucs
rclated to SC/STs. In addition to this, one Social Security Scheme Cell
has bcen created in the Ministry vide Ministry's Office Order No. 6095
E.lI dated 20th April. 1995. Thc ccll will also monitor various aspcct of
rural development programmes relating to SC/STs. The cell is mecant to
look into thc issucs. rclatcd with wecaker sections.

Recommendation (Sl. No. 3, Para No. 1.11)

The Committee note that thosc States who take inordinately long time in
rcleasing Central sharc of funds have been warncd against such practices.
The Committee feel that the Ministry have also taken steps to motivate the
Statcs for rclcasing Central sharc of funds. The Committee recommend
that aftcr cxhausting all thc mcans at their disposal in persuading thc
States to rclcase without delay Central share of funds, the Ministry may
takc other suitablc mcasurcs against thc habitual defaulting States and
devisc method to cnsurc that the Central assistance is relcased without fail.

Reply of the Government

Undcr IRDP, funds arc dircctly rcleased to the DRDAs with a copy of
the sanction order to the Statc hcadquarters to match the Central funds.
The position of relcase of matching funds by the States ‘is reviewed on
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monthly basis. The sccond instalment of Central funds is released only
when the matching funds arc rclcascd by the respective State or if relcased
" otherwisc, there is a provision of pcnal deduction. This aspect is further
discussed in action point No. 3.13

Recommendation (SI. No. 4, Para No. 1.18)

Thc Committee notc that a Statc Level Coordination Committee has
been constituted in cach and cvery State to cnsurc smooth implementation
of Intcgrated Rural Devclopment Programme as per the guidclines issued
by the Centrc. They also notc that the frequency of the periodic meetings
of the SLCC varics from Statc to Statc. Thc Committec desirc the Ministry
to instruct all thc Statc Govcrnments to conduct periodic mectings of the
SLCC at least once in a month so that shortcomings in thc implcmentation
of the programmec arc wipcd out in time for the bencefit of the rural poor
including SCs and STs.

Reply of the Government

As per the cxisting guidclincs of IRDP, there is a provision of SLCC
mcectings on quarterly basis. The Ministry fecls it appropriatc as SLCC
compriscs of 18 hcads of various dcpartments of the State Government and
a Scnior Officer of this Ministry in addition and thercforce it would be
difficult to organisc such mccting on monthly basis. This will also not serve
any mcaningful purposc. The Ministry is of the vicw that if the SLCC mect
cvery quarter, would scrve the purposc.

Recommendation (SI. No. 6, Para No. 1.20)

The Committce notc that thc Statc Governments arc authorised to
includc any official or non-official as a Mcmber in the Statc Level
Coordination Committcc. They reccommend the Central Government to
instruct the Statc Governments to includc at Icast onc knowlcdgeable
person belonging to thc SCST community as official or non-official
member in the SLCC so that his vicws arc taken carc of whilc framing
policics for the betterment of SCs and STs.

Reply of the Government

The SLCC is basically a Coordinating body among thc various line
dcpartments which provide inter-departmental linkage, monitoring of rural
development programme and provide forum for mcaningful dialolgue
between policy: maker and implementors at the ficld level. Thercfore, all
the member of the SLCC arce the heads of various departmentsbodics and
not any individual rcprescntative is on the board. Morcover, Managing
Dircctor SCST Development Corporation is also a member of the SLCC
who is there to takce carc of the issucs related to SCATs.
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The involvement of the concerncd catcgorics is csscntial at the district
level where the projects are formulated and selection/identification of
beneficiaries are finalised. Kecping this in vicw, thc Governing body of
DRDAs are representcd by SC/ST members and officials rclated to the
bodies meant for upliftment of SCAT.



CHAPTER IV

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
REPLIES OF THE GOVERNMENT HAVE NOT BEEN ACCEPTED
BY THE COMMITTEE AND WHICH REQUIRE REITERATION

Recommendation (SI. No. §, Para No. 1.19)

The Committce arc not satisficd with thce rcply of thc Ministry that
Mcmbers of the SLCC arc rcquired to conduct regular and surprise visits
to DistrictsBlocks for oversecing the implementation of the programme.
The Committce recommend the Ministry to ensure that the SLCC actually
conduct periodical and surprisc visits to the Districts and Blocks to oversee
the implemcntation of thc programmc at the grass root level. In the
opinion of thc Committce it will help in providing not only proper
leadership and timcly guidance to DistrictsBlocks but also a forum foi'
meaningful dialoguc between the policy makers at the State level and the
implcmentors at the ficld lcvel. v

Reply of the Government

As has becn described in the reply of 1.18 that it is not practici ‘/‘
possiblc to organisc SLCC mccting on monthly basis and for the sa |
reasons it is ncithcr advisable for SLCC to take surprise visits to the
districts and blocks nor required. The role of SLCC is to provide
lcadership, guidance and takc policy dccision within the frame work of
IRDP guidclincs bascd on thc expericnce of statc rural development
department and not to indulge in day to day affairs of programme
implcmentation. The Sccrctary and other Scnior Officers of the Rugal
Development Department of the States undertake this kind of periodic
visits and inspcctions.

Recommendation (SI. No. 20, Para No. 2.34)

The Committee also reccommend that thosc State who arc not conducting
the Below Poverty Line (BPL) survey or not adhcering to the suggestions/
instructions of the Central Government to cnsurc non-inclusion of inclig-
ible familics undcr IRDP. should not be given any assistance under thc.
programme.

Reply of the Government

All the Statc’UTs excepting U.P. and Maharashtra have conduct
Bclow Poverty Linc (BPL) survey in compliancc with the instructions iﬂ
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this Ministry. The findings of the Survcy have been reccived from these
State/lUTs. The Chief Ministers of U.P. and Maharashtra were reminded
from Minister of Statc (Rural Dcvelopment) in this rcgard and subsequent
remindcrs from, Secrctary (RD) and Additional Sccretary (RD) have been
sent to thesc two Govcrnments. thc copics of the letter to these
Governments may be sccn from Annexure [ to VI. It may be noted that
duc to vigorous and relentless cfforts made by this Ministry, the percen-
tage of incligiblc familics bcing the reccpicnt of assistance under IRDP
have come down to 4% from 16%. This could well be eliminated once the
strong clected bodies of Panchayati Raj institution takcs over the scenario.

Recommendation (Sl. No. 25, Para No. 3.14)

. The committce note from the Statement made by the Sccretary, Ministry
of Rural Development that the Integrated Rural Devclopment Programme
sponsored by the Ministry is not getting the forcc and momentum due to
non-implementation of the protective legislation in favour of SCs and STs
against so many socio-cconomic .disabilitics. The Committec are also
constrained to note that funds rcleased under Special Componcnt Plan and
Tribal Sub-Plan are not rcaching thc Districts duc to lack of proper
administrative arrangecments and supervision. The Commiittcc take a
scrious view of the thesc lapscs on thc part of both Ccntral and State
Governments. They opinc that any Central or Centrally Sponsored scheme
aimed at the benefit of SCs and STs would prove uscless unless and until
protective legislation is adequately implemented a favour of these people
and proper administrative arrangemcnts arc madc to supcrvisc and review
the implementation of various programmes. Thc Committce, therefore,
strongly recommend that thc Ministry of Rural Devclopment in consulta-
tion with the Ministry of Welfarec and other concerned Ministries should
gear up all the machincrics at their command for cnsuring cxpeditious
removal of thesc shortcomings for the bencfit of ncedy SCs and STs.
Reply of the Government

Sincc, the rccommendation is basically rclatcd to the Ministry of
Welfare, this has been sent to Ministry of Welfare for favourable action.



CHAPTER V

RECOMMENDATIONS AND OBSERVATIONS IN RESPECT OF
WHICH FINAL REPLIES OF THE GOVERNMENT HAVE NOT
BEEN RECEIVED

Recommendation (Sl. No. 2, Para No. 1.10)

The Committce arc happy to notc that a Central Level Coordination
Committee (CLCC) with well defincd functions has bcen constituted to
review the implementation of IRDP and other allicd programme. The
Committce also notc that as a rcsult of CLCC's efforts the State
Governments in some cascs have arrcsted, suspendcd or tcrminated the
scrvices of the corrupt officials. The Committcc would like the Ministry to
maintain that spirit in futurc also so that ncedy rural poors, especially SCs
and STs do not suffcr on account of corrupt officials.

Recommendation (Sl. No. 10, Para No. 1.34)

The Committce arc paincd that although the Ceatral Government issucd
instructions to thc Statc Govcrnments in 1983 for sctting up of Grievance
Cells to avoid Corruption at grassroot lcvel, thc Ministry do not have
information about thc composition of thesc cclls. The Committee
apprchend whcether thesc cclls have bcen cstablished at all. They,
therefore, rccommend the Ministry to collect dctailcd data about the
cstablishment and composition of the gricvance cclls and apprisc the
Committce accordingly. The Committce also desire that after scrutinizing
thc data collccted from various Statcs, thc Govcrnment should take
suitablc action against thc Statc Governments wherever any deviation to
their instruction is noticed.

Reply of the Government

The Ministry has written lctter to all State/U.Ts to send information
about the Status of functioning of thcsc cells at thc DRDA level. The
Committcc would bc appriscd when the complete informtion from all
States/U.Ts are rcccived.

Recommendation (Sl. No. 14, Para No. 2.19)

The Committce are glad to note that the Ministry of Rural Development
have devised many appreciablc mcthods c.g. appointment of Arca Offic-
crs, conducting Project Directors Workshop. Sccretaries Confercnce cte. to
monitor the working of IRDP in various States/UTs. They arc also happy
to note that Ministry havc issucd instructions to thc Statc Government/UT
Administrations to do away with thc shortcomings which camc to notice as
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a result of the inspections conducted by the Arca Officers of the Ministry.
The Committce fecl that it is a step in the right dircction and would like to
cncourge thc Ministry to kccp up their cfforts in futurc also.

Recommendation (SI. No. 18, Para No. 2.27)

The Committce notc that the feed back rcccived in the Ministry has
shown that most of thc States have passcd on nccessary instructions to
their respective District Rural Development Agencics to reviscd guidclines
as dcsired by the Ministry for better implementation of IRDP. The
Committce also note thc Ministry to kccp a vigilant watch upon tca statcs
through the CLCC and thc arca Officcrs to cnsurc that the State
Governments are adhering to the advice/instructions given to them under
the ncw initiatives. The Committcc dcsirc the Ministry to kecp up the
monitoring systcm in futurc also. They also rccommend the Ministry to
persuade those States who have not passcd on the necessary instructions to
thc DRDA, to do the ncedful immediately.

New Deu; PARAS RAM BHARDWAJ,
February, 1996 Chairman,
Committee on the Welfare
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Phalguna, ‘1917(5) of Scheduled Castes and
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APPENDIX
(Vide pama 4 of thc Introduction)

Analysis of the Action Taken by Government on recommendation contained
in the 45th Report (10th Lok Sabha) of the Commitiee on the Welfare of
SCs and STs.

1. Total number of the recommendations .................... 26

2. Recommendations/Obscrvations that have been
accepted by Government

NUmMbeIS. ..o 15
Percentage tototal ... 57.69%
3. Recommendations/Obscrvations which the

Committec do not desire to pursuc in view of the
Governments rcplics
Numbers....c..oiiviiii 4
Pcrcentage to total ..., 15.38%

4. Recommendations/Obscrvations in respect of which
replics of Government have not been accepted by the
Committce and which rcquire rciteration
Numbers........cooviiiiii 3
Percentage to total .......ooov 11.53%

5. Recommecndations/Obscrvations in rcspect of which
final replics of Government have not been received
NUMDELS. ... 4
Percentage to total ... 15.38%
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